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Final Decision : Dismissed

Judgement

1. Heard on the question of admission. Petitioner being citizen of this Country
and resident of village Ruar Maina Basai, Tahsil Jaura District Morena has filed
this petition as Public Interest Litigation with the following reliefs:

i-That, the list issued by the returning officer U/r 41(12) of the Rules, 1962 may
kindly be be quashed.

ii-That, entire election of the Primary Agriculture Credit Cooperative Society
Maina Basai Tehsil Jaura Distt. Morena in which respondent No. 7 to 17 have
been illegally declared as an unopposed winning candidates may kindly be
quashed.

2. Having heard learned counsel, we have carefully gone through the papers
placed on record.

3. We are of the considered view that in the light of provisions relating to election
petition against the elected candidates in the election of cooperative society, this
Public Interest Litigation could not be entertained to defeat the provisions of such
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election petition even otherwise the impugned election being election of
cooperative society is falling under the dispute which is squarely covered under
the definition of dispute as defined u/s 64 of Cooperative Societies Act so such
alternative forum is available to the petitioner to challenge the issue raised in
this petition. In such premises, this petition being not entertainable as Public
Interest Litigation is hereby dismissed. However, it is observed that the petitioner
shall be at liberty to approach the appropriate forum with the appropriate
proceedings permissible under law.
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